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Export Duty on Fabricated MICA 
Products

*365. SHRI R. L. P. VERMA: Will 
the Minister of COMMERCE AND 
CIVIL SUPPLIES AND COOPERA-
TION be pleased to state:

(a) whether it is a fact that the 
fabricated mica parts and mica based 
products like elements for toasters, 
electric iron, heaters etc. are facing 
serious competition in foreign markets 
from synthetic products and mica 
paper based products:
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(b) whether it is also a fact that 
Government has imposed an export 
duty of 10 per cent on export of all
mica based products;

(c) whether this export duty is ad-
versely affecting the progress of pro-
duction and exports of the fabricated 
mica products; and

(d) if so, whether Government will 
consider the question of removal of 
export duty for mica products?

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE AND 
CIVIL SUPPLIES AND COOPERA-
TION (SHRI ARIF BEG): (a) No, Sir.

(b) Yes, Sir, except where exemp-
tions have been allowed in the Gov-
ernment notifications.

(c) No, Sir. The exports of fabricat-
ed mica products have steadily risen 
from Rs. 1.80 crores in 1970-71 to Rs. 
7.67 crores in 1976-77.

(d> If at any time it is found that 
the export duty of 10 per cent on fa-
bricated mica is adversely affecting the 
exports. Government would be willing 
to consider reduction/removal of this 
export duty.
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Complaint abort elected Director* of 
Central Government Employees Con-
sumers Cooperative Societies, Delhi

3207. SHRI KACHARULAL HEM- 
RAJ JAIN: Will the Minister of COM-
MERCE AND CIVIL SUPPLIES 
AND COOPERATION be pleased to 
state:

(a) whether it is a fact that the 
Assistant Registrar of Cooperative 
Societies, Delhi was examining a com-
plaint about the elect^d directors o f 
the Central Government Employees 
Consumers Cooperative Societies* 
Delhi;

(b) whether the enquiry in this 
matter has since been completed; and

(c) the findings of the Assistant 
Registrar and the action taken 0n the 
basis of the findings and recommen-
dations of the Assistant Registrar?

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE AND 
CIVIL SUPPLIES AND COOPERA-
TION (SHRI K. K. GOYAL): (a) and
(b). Yes, Sir.

(c) The Assistant Registrar of Co-
operative Societieg who conducted the 
enquiry came to the conclusion that 
two Ex-Directors had contravened the 
provisions of the Delhi Cooperative 
Societies Rules 1973. The findings of 
the enquiry have been communicated 
to the Secretary of the Central Gov-
ernment Employees Consumers Coope-
rative Society for appropriate action 
as per provisions of the Delhi Coope-
rative Societies Rules 1973.
Notices served to Foreign Companies 

under FERA

3208. SHRI K. A. RAJAN: Will the
Minister of FINANCE be pleased to 
state:

(a) the number of foreign compa-
nies operating in the country to whom 
noticcs have been served under 
FERA to dilute their foreign eQuity 
to 40 per cent or 74 per cent as the 
case may be;

(b) how many of them have agre-
ed to dilute their share-holding;




